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Service,Agra as casual Driver en 3.6.87,. He ﬂ!r'_"_._'_".f'”_'::—?;
fer more than ene year frem 3.6.87 te 8.7.88 en the
post ef casual Driver and accerding te him, as he

hés completed & peried mere than ene yeaxr, in view
¢ of Pest &Telesgraph Circular Ne,37-11-80STD I dated

4%9%8s received frem the Dirscter,Staff,Department
of Pest & Telagraph the applicant's case fer

regularisatien was te be consideped. The said

Cirecular prevides that the recruitment against the

Sk

vicancies caused due te premeotien, ratirement
etefmay be made froem amengst the Drivers werking
on casual basis fer mere than ene year and in accerdan

i -ce2 With the previsiens ef recruitment rules.

2% Accerding te the respendents, the applicant

Was on leave arrangeament apd was given salary en
daily basis i.e, enly fer these days fer which he
worked and was net entitled fer anv lesave or ether '

benefits and was neither given any increments etc..

1 His empleyment autematically came te an eand en B?ﬁﬁ'n ;

As the mgular appeintment of the drivers are made

from the candidates spensered by the Empleyment

Emhn@u and the appointunt is made th:rnqu-
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-whe has werked for mere than ayear, .bvitualh :

was net spensered by the Eﬂ'l.?ﬂgﬁ% EXthiﬁgﬁg_ﬁE”ﬂiﬂ

may be that the name of the applicant was net
spensored by the Empleyment Exchange but the
applicant was werking as casual werker in the
department itself, except on the days when there

was ne werk er there was leave, The applicant
continued te werk during the psried ef ene y=ar

as such his case was teo be censidered for appeintment
aleng with the other drivers whese names were
firwardid by the Empleyment Exehangel It is true
theat the names must have been called from the

Empleyment Exchange but it is net necessary that

these whe were already werking in the department,
their names obvisusly will net be spensered by the
Emp leyment Exchange and their cases if jge by default
will net be taken inte censideratien, Referance

has been made te the case of 'Unien of India Vs®
Har Gepal' AIR 1987 S L .1227laying stree on the
statutetry proevisiens ef giving appoeintment te

these whese names are net spensered by the Empleymenl
It was alse stated that ef ceurse merely because his
name has net been sent by the Empleyment Exchange,
the case ef the person whe ceuld have been othereise
censidered, may net be eonsidered.The applieant’!af |
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